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Observations of Research Coordinator as per Rule 9, Form 4 of NGT

Act, 2010

Letter Petition {Regn No.2043%/LP/2023} dated 18.09.2023
Diary No. 2045-2054/LP/2023

Dated 18.09.2023
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- Lovabad Distt. Dhanbad
in Jharkhand  causing

- pollution of river water, in

ion of environmental

| nors.

No. 446/2023 dated
Elttarakhard

Application
22.12.2023,

observing that during the
inspectionr, the joint Committee

had found heaps of 30-40 feet
containing the solid waste. As per
the project to prevent the discharge
in the river and for tapping the
drains and sewage treatment plant,
work 1s to be done. It s submitted
that within a year, the Mumicipal
Corporation will achieve the target
of 100 % processing/utilization of
the daily generated solid waste.

I, Original Application No.
446/2023  dated  22.12.2023,

Uttarakhand 1. The Original
Application raises the issue of
dumping of waste on the bank of
Biagul river at Touching ground,
Kichha Marg Pahargani,
Rudrapur. District Udam Singh
Nagar. The Tribunal, in the
previous proceedings, had taken

note of the report of the joint

had also found that during the
inspection, the joint Committee
had found heaps of 30-40 feet
containing the solid waste. As
per the project to prevent the
discharge in the river and for
tapping the drains and sewage
weatment plant, work is to be
dome. Omly the small and big
drains have been identified but
nothing has been reflected in the
report shewing any effective
steps in this regard. 2. Having
regard to the unsatisfactory
dispesal of urban solid waste,
the Tribunal had directed virtual
appearance  of Commissioner,
Municipal 2 Corporation,

Issue raised Significance Suggested solutions
| Damage to the | Following matter has been | Severity/significance  of
Cenvironment  due  to | considered by Tribunal in Original | the environmental issue

may be considered in case |
Copy of the application
has been marked to
National Green Tribunal.

Application  may be
considered in view of
direction of Tribunal on a
similar matter as referred.
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Rudrapur and Member Secretary
of the State PCB today by virtual
mode. 3. The Commissioner,
Municipal Corporation,
Rudrapur has informed that .58
Lakh metric ton of legacy solid
waste had been remediated but
33000 metric ton of solid waste
still exist. He has submitted that
the legacy solid waste will be
remediated within a period of 90
days. He has also submitted that
in Rudrapur Municipal Avea,
daily generation of the solid
waste is 120 tomnes, out of
which 47 tonnes is
processed/remediated  everyday
but for balance 73 tomnes of
daily generated solid waste, the
tendering  process  has  been
started. It s submitted that
within a vear, the Municipal
Corporation will achieve the
target of 26162 Yo
processing/utilization  of  the
daily generated solid waste. 4. In
the aforesaid view of the matter,
the Commissioner, Municipal
Corporation, Rudrapur is
directed to file an affidavit
disclosing the time bound
scheduled as mentioned above in
respect of [00% processing of
waste te. 20 TPD and
remediation of leftover 53000
MT of legacy waste. In the said
affidavit, the details relating to
the daily generation of lquid
waste, s treatment capacity,
utilization of installed treatment
capacity and the manner in
whickk the excess untreated
liquid waste is flowing will also
be disclosed along with the total
water supply to the households,
industrial unit etc. within the
limits. of Municipal Corporation
per day. Further, the water
quality of the receiving water
bodies i respect of prescribed
parameters may  alse  be
disclosed. Let the said atfidavit
be filed within a period of four
weeks from today by e-mail at
judicial-ngt@gov.in  preferably
in the form of searchable PDF/
OCR Support PDF and net in the
torm of [mage PDF. 3 5.
Personal appearance of the
concerned officers is exempted
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ntil further orders. 6. List this |
matter on 23.02.2024. 1 e
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Pratima Akolkar
Research Co-ordinator (NGT)
27 .¥2.2023
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From : cscekar@gmail.com
Subject : <No Subject>
To-: Public Grievance <publicgrievance-ngt@gov.in>
‘DIRECTOR SOMA <dirsoma@dgms.gov.in >,
MANSUKH MANDAVIYA <hfm@gov.in>, Ashwini
Kumar Choubey <moshealth.akc@gov.in>, Neelesh
Kumar Sah <sahnk@cag.gov.in>
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Item No.01 Court No.02

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.226/2024

Rupa Devi & Ors. Applicant(s)

Versus

State of Jharkhand Respondent(s)

Date of hearing: 13.05.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

1. This Original Application has been registered under Sections 14
and 15 of National Green Tribunal Act, 2010 (hereinafter referred to as
‘NGT Act, 2010’°) exercising suo-moto jurisdiction on a letter petition sent
by residents/villagers of village Ekda, Post Office Bansjora, Police Station
Loyabad, District Dhanbad, alleging that there is a River Joriya in the
vicinity of village which provides water for drinking and other purposes to
the villagers. For the last some time, Nagar Nigam, Dhanbad is dumping
its solid and municipal waste on the bank of river, which is ultimately
falling in river, poliuting the river water, on account whereof, residents of
village are suffering and polluted water of river is causing health hazards

to the people at large.

2. Looking to the complaint made as noticed above, we find that a
substantial question relating to environment due fo implementation of
Scheduled enactments under NGT Act, 2010 has arisen, but before

taking any further action in the matter, we find it appropriate to obtain a
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factual Report for which we constitute a Joint Committee comprising
District Magistrate, Dhanbad, Jharkhand State Pollution Control Board
and representative of Principal Secretary, Department of Water Resources

of Jharkhand.

3. District Magistrate, Dhanbad shall be the Nodal Agency for

compliance and coordination.

4, Committee shall visit the site, collect relevant information and
submit a factual Report within one month before Eastern Bench of this

Tribunal.

5. Further, we find it appropriate to obtain response from certain
concerned parties hence, we direct that following shall be impleaded as
respondents:

(i) Principal Secretary, Department of Water Resources
Department, State of Jharkhand, Nepal House, Doranda,
Ranchi-834002,

(ii)  Principal Secretary, Department of Urban Development, State
of Jharkhand, Project Building P.O. Dhurwa, Ranchi-834004,

(iii)y ~Chairman, Municipal Corporation, Dhanbad, Luby Circular
Road, Dhanbad-826001,

(ivy  District Magistrate, Dhanbad, Collectorate Building, Near
Head Post Office, Dhanbad -826001,

(v) Jharkhand State Pollution Control Board, through its

Member Secretary, H.E.C., Dhurwa, Ranchi-834004.

6. Notices shall be issued to the above respondents by Registry. The

above respondents may file their reply/response within six weeks.



)

7. Since the matter relates to Eastern Zone Bench of Tribunal at
Kolkata, therefore, Registry is directed to transmit record to the Eastern

Zone Bench for further proceedings.

8. List before Eastern Zone Bench at Kolkata for further consideration

on 01.08.2024.

9. A copy of this order be forwarded to District Magistrate, Dhanbad,
Jharkhand State Pollution Control Board and Principal Secretary,
Department of Water Resources of Jharkhand for information and

compliance.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
May 13, 2024
Original Application No.226/2024
MK



